FORM G
INVITATION FOR EXPRESSION OF IN TEREST FOR
B.K. ROY PRIVATE LIMITED (IN CIRP)
Engaged in agricultural and horticulture industry along with other businesses
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

I RELEVANT PARTICULARS ]
1. |Name of the corporate debtor B.K. Roy Private Limited
along with PAN & CIN No. AABCB1456B

U36100WB1955PTC022135

2. |Address of the registered office |Holding No.-408 O.B.Road Ward No.6,Pallishree, Arambagh,
Hooghly, West Bengal, India - 712601

URL of website NA

4. | Details of place where majority of | Birbhum and Hooghly

fixed assets are located _
S. |Installed capacity of main|Not Available
products/ services
6. Quantity and value of main|Quantity of the product: Not Available

products/ services sold in last|Value of the main products: INR 48.35 Crores in 2023-24
financial year

7. |Number of employees/ workmen | 10 as on Insolvency Commencement Date

w

8. |Further details including last|Details related to CD along with last two years financials can be
available financial statements|obtained by sending an email to bkroy.cirp@gmail.com or can
(with schedules) of two years,|be downloaded from the below mentioned URL:
lists of creditors are available at | https://drive.google.com/drive/folders, 130A5r Qgz4HjHEp-
URL: MyTXQ T6TIqgiDvuCusp=drive link

9. | Eligibility for resolution | By sending an email to bkroy.cirp@gmail.com or can be
applicants under section 25(2)(h) | downloaded from the below mentioned URL:

of the Code is available at URL: |https://drive.google.com/drive /folders/130A5rQgz4HjHE p-
MyTXQ_T6TIggjDvuC?usp=drive link

10/Last date for receipt of
expression of interest | e
11 Date of issue of provisional list of 01-Mar-25
procpeede . mesolafigel 0 —

12/Last date for submission of 06-Mar-25
objections to provisional list

19-Feb-25

13/ Date of issue of final list of
prospective resolution 16-Mar-25
applicants

14/ Date of issue of information
memorandum, evaluation matrix
and request for resolution plans 21-Mar-25
to prospective resolution
applicants

15/Last date for submission of
resolution plans

16| Process email id to submit EOI |bkroy.cirp@gmail.com and physical copy at
L CK 104, Sector II, Salt Lake, Kolkata, WB 700091

20-Apr-25

S/d

Avishek Gupta

Interim Resolution Professional

B.K. Roy Private Limited

Registration Number: IBBI / IPA-003 / IP -N0O0135 / 2017-2018 / 11499

Registered Address of RP: CK-104, Sector 2, Salt Lake Kolkata, West Bengal- 700091

Date: 25.01.2025 AOER O

Place: Kolkata _{_] l ¢
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& | ASHIRWAD STEELS
GIN ;

TeleFax.(033)Z2430376;

Wieh Site s w

&INDUSTRIES LIMITED

LET100VWWB1986PLC040201
Regd. Offlce : &, Watertoo Street, B No. 506, 5th Floor, Kolkata- 700065 W B

Email.: ashirwadsstaal=@gmail. com
o ashimsadsieels oom

Minemonths an

Extract of Unaudited Financial Results for the Quarter and

ded 311212024

(Rupeas InLakhs)

And Ming moaths anded Decsember 31,

Fequerements JReqgutations, 2015
2

.

Dacember 31st, 2024 are available on
websile [(www. baeindia.com) a
{www.ashirwadsteals.com),

3

—

acocounting Standards) Bukes | 2015

Accouming Standards) Rukas 20176
4) Thafigures of pravious pericds have be

B

mEatings eld an January, 24 2025

Place : Kolkaia
Date - 24.01.2025

51 3 Manths | Corresponding | % Months |Cormesponding
Mo, Pasrticulars cavdnd 3 meoniis ended B maoanths
ended e
31122024 31122023 | 31,12, 0024 51122023
inthe inthe
PrEviows yaas Proviows year
(Unaudied) (Unaudisc) | (Linaudited) {Lhnaiacl et
1) | Total Income from
operations 8333 103 62 202 B0 27604
2] |Met Profit for the period
(befone tax and
~ |excapbional tems) 68.29] T4.03| 21580 185.28
3) [Net Profil for the p.-Llthd
bafose la (alter
exceptonal lems) Gk 25 T4.03 21540 185.28
&) | MetProfitforthe period aftes
taxlaﬁerexceprlnnalltamsﬁ -*.- A5 BE.61 168,15 13667
5 TntHICnmpreé'rPn5|url
ncomafarthe perod
[eomprising Prafit for tha
pericd (after tax ) and Othee
Comprehensne ncome
(aftariax]) 335 G0.6E 155.44 154 62
6} [Equity Share Capital_ 125000 1250.00] 125000] 125000
7} |Eamings per share [of T 10¢-
each) {notannualised for
guartarly igures)
a)Basic® 0.34 045 127 108
b} Dilued 2 0.34 045 127 1.08
Hotes |

1) The abowais an edlract of tha detaibed formal ol Financial Besulls for the Quarier

204 fibesd weith The Slock Exchange{BSE

LTE:. ) under Regulation 33 of the SEBI (Listing Oblgations and Deschosuns

The full format of Financial Rezalts for the Quarter and Nine manthe endad

the Bombay Stock Exchange{BSELTD:)
nd also on Company's wabsite

The fenancial resullsof e Campany have Bean prepared inaccordanace sith Indian
Acoounting Standards (Ind &S] nalified under the Companies {Indian indian

#% amendead-by the Companias (indian

arn TE'-G-I'-EILIE'E'd wiveraevar necessary o

Theabove unagdited linancal resultsweare reviessed by e Audif Commities and
Imireafler approved and adopled by the Board of Direclors al their respaeclive

For and Behalf of Ashirwad Steels & Industries (td,

Sidi-

Dalbir Chhibbar
Managing Director
CHM: DOSS0T03

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
B.K. ROY PRIVATE

LIMITED (IN CIRP)

Engaged in agricultural and horticulture industry along with other businesses

(Under sub-regulation (1) of regulation 36A of t

he Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT

PARTICULARS

1. IName of the corporate debtor along
with PAN & CIN No.

B.K. Roy Private Limited
AABCB1456B
U36100WB1955PTC022135

2. |Address of the registered office

Holding No.-408 O.B.Road Ward No.6,Pallishree,
Arambagh, Hooghly, West Bengal, India - 712601

3. |URL of website

NA

fixed assets are located

4. |Details of place where majority of Bi

irbhum and Hooghly

5. | Installed capacity of main products/services

NotAvailable

6. | Quantity and value of main products/
services sold in last financial year

Quantity of the product: NotAvailable
Value of the main products: INR 48.35 Crores in
2023-24

7.| Number of employees/ workmen 1

0 as on Insolvency Commencement Date

Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

Details related to CD along with last two years
financials can be obtained by sending an email to
bkroy.cirp@gmail.com or can be downloaded
from the below mentioned URL:
https://drive.google.com/drive/folders/130A5rQg
Z4HHEp-MyTXQ_T6TlqgjDvuC?usp=drive_link

9. |Eligibility for resolution applicants under section
25(2)(h) of the Code is available at:

z

By sending an email to bkroy.cirp@gmail.com or|
can be downloaded from the below mentioned
URL:

https://drive.google.com/drive/folders/130A5rQg

4HjHEP-MyTXQ_T6TlqgjDvuC?usp=drive_link

10. | Last date for receipt of expression of interest| 1

9-Feb-25

objections to provisional list

11. | Date of issue of provisional list of 01-Mar-25
prospective resolution applicants
12, | Last date for submission of 06-Mar-25

13. | Date of issue of final list of 1
prospective resolution applicants

6-Mar-25

14. | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

21-Mar-25

15.| Last date for submission of resolution plans |2

0-Apr-25

16.| Process email id to submit EOI b

kroy.cirp@gmail.com and physical copy at

CK 104, Sector I, Salt Lake, Kolkata, WB 700091

Date: 25.01.2025
Place: Kolkata

S/d

Avishek Gupta

Interim Resolution Professional
B.K. Roy Private Limited

Registration Number: IBBI / IPA-003 / IP -N00135 / 2017-2018 / 11499
Registered Address of RP: CK-104, Sector 2, Salt Lake Kolkata, West Bengal- 700091

EAST COAST RAILWAY

1) Hotlce Mo, aT-East-WAT-01-2025,
Dt, 17.01.20235

o VIS (RSN PROVISION OF
SAFETY FENCING L.E, DOUBLE W BEAM
& KNOT FENCING ALOMG THE TRACK
FOR RUNMING OF TRAINS ABOVE 110
HKMPH TO ARREST TRESS PASSING OM
RV LINE UNDER THE JURISDICTION OF
ASSISTANT DIVISIOMNAL EMNGINEER /
VEZIAMAGARANM,

Approx. Cost of the Work (V) :
16,93,63,635.65, EMD (¥} : 0,96,800.00
2} Motice No, eT-East-WAT-02-2025,

Ot. 17.01.2025
PROVISION OF
SAFETY FENCING I|LE. DOUBLE W BEAM
& KNOT FENCING ALOMG THE TRACK
FOR RLNMING OF TRAINS ABOVE 110
KMPH TO ARREST TRESS PASSING ON
RMAIN LINE UNDER THE JURISDICTION
ASSISTANT DIVISIONAL EMGINEER |/
VIZLAMAGARANM,
Approx. Cost of the Work
40,94 92, 79750, EMD (T) : 21,97, 500.00

3) Noetice No, eT-East-WAT-03-2025, ‘
D, 17.01,2025
PROVISION OF

SAFETY FEHMCING LE. DOUBLE W
BEAM & KNOT FEMCING ALONG THE
TRACK FOR RUNMING OF TRAINS
ABOVE 110 KMPH TO ARREST TRESS
PASSING ONM MAIN LINE UNDER THE
JURISDICTION ASSISTAMNT
DIVISIONAL EHNGINEER |/
SRIFAKLULARM,

Approx. LCost of the Work ([¥) -
44,62 97,553.64, EMD (¥} : 23,81,500.00
Complation  Period of the work :
12 (Twebve] Months ifor All the tenders).
At 1500

{9
(T}

Tender Clasing Date and Time
Hrs. of 11.02_ 2025 {for All tha fenders).

Ba manusal offers sent by Post/ Courler
{ Fax orin parson accepled against such
e-tenders aven if these are submitted
on firm's lefter head and received in fime,
All such manual offers shall be repected
summarily withaut any consideration

Complebs information mcluding e-tendar
documenis of the above e-lender 15 available

b e e e e e e e e e

Mote : The prospective tenderars are
atvisad to revisil the wabsite 15 (Fiflean)
days before the date of closing of tender to
nate any changes | comgendum ssued
For this lender

Divisional Railway Managar (Engg.)
PR-T12Pr24-25 Wailtair

“IMPORTANT

Whilst care 15 taken prior 1o
aeceptance of advertising copy. It
s not possible to venfy its
contents, The Indian Expross
Limited cannot  be  held
responsibile for such contents, nor
for any loss or damage incurred as
a result of transactions with
COMpATICS,  Associalions  or
individuals advertising in it
newspapers or publications, We
therefore recommend that readers
nike necessary inquinies before
sending any monies or éntenng
i any  agreements  with
advertisers or otherwise acting on
an advertiscment In any manner
whatsoever, Registered letiers are
not accepted in response to box
number advertisement.”
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UCO Bank
Kolkata Zonal Office
5 LLLR Sarani, Kolkata - T00 020, Tel. Mo. ; (33 - 480008 TR 4E0908TS
E-mail : zocalcutta. recfiucobank.co.in

REDEMPTION
NOTICE

T W [JUCO BANK

Ta,

1] Shri Amarendra Math Roy, Propriefor of MIS Sree Ram Exports, 5/0 Late Manmatha Math Roy, Golf Green Urban Complex, &th

Floar, Flat No. 10, Phase-INB, Block-14, W2A(R), P.O. - Golf Green, P.5. - Jadavpur, Ward Mo, - 35, Kolkata - T00085,

2] Mr. Dilip Malakar, 5/0 Manoranjan Malakar, 626/3 RLN. Tagore Road, Kolkata - T0007T.

Sirfdadam,

Sub — Notice under Section 13(8) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest

Act, 2002 read with Rule B(E) of the Security Interest [Enforcoment] Rules 2002,

Whereas the Authorised Officer of UCO Bank, the secured credior, under the Securitization and Reconstruction of Financial Assets gnd
Enfarcamant of Sacurity Interssl {SARFAESI) Act, 2002 ™ exercise of powers conferrad under tha said Acl and the Rules made thersundsr,
rssued demand-nalice dated 31052006 calling upon you 1o descharge in full vour liatdiies io LCO Bank as staled therain within sixty (80) days
from the date of receipt of the same
Az you he above named barowen'guarenior failed to discharge fhe lisbility in full as stated in the said demand-notice, UCO Bank has taken
frecaurse ko recover il duas, ard |I~_-.hulh:|r-&.t~d Dfficer has taken possession of the immovablea securad assal undar Section 13(4) of Ba saxd
At read with Rubs & of Security Interest {Enforcement) Rules, 2002 on 15.19.2022 a5 described in the enclosed copy of the Possession-Noticos
dated 15.11.2022.
Asyou have falad B Bquidals Bank's enfire dues, even afler laking passassion of \he secured assats, vou ang requastad b fepay Bank's dues
alangwith fulure interest, all costs, chargas and expenses abe, within 50 davs from the date of recelpt of this notice and/or at any e befone
the date of publication of the nobice for poblic-auction ete. Thus, your atiention is invited o redeem the secured assels in terms of Seciion 13(8)
within the aionesaid stpulaied fime
In case yau fad bo-acl in acoordance wilh this nolice, Bank wil procged fudher in larms of the provisions of the SARFAES! Act, 2002 and the
Rufes made ereunder i recover B dues akong with fulure intarest, costs, charpes and expenses it
Plegse note thal this iz withou! presudice to Bank's rights and contentions availzble under the lewis) for the fime baing in forge,
Enclasura-as slaled shave.

P — e ———— e

Date : 25.01.2025
Place : Kolkata

Yours faithfully,
Authorised Officer, UCO BANK

UCO Bank
Holkata £onal Office
5 L.LR Sarani, Kolkata - 700 020, Tel. No. : 033 - 4805087 8/48080E73
E-mail : zocaleulta reci@ucobank.co.in

REDEMPTION

o= &= [P Uco BANK NOTICE

To,

1) Mr. Prasun Malakar, 5/0 Mr. Dhiren Malakar, North Mathpara, Nawabgan], Ichapur, Dist. - North 24 Pgs., Pin - 743144

2} Mrs Gouri Malakar, WO Prasun Malakar, Morth Mathpara, Nawabgan], Ichapur, Dist. - North 24 Pgs., Pin - 743144,

SirMadam,

Sub — Notice under Section 13{8) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with Rule 8{6) of the Security Interest |(Enforcement) Rules 2002

Wheraas the Authorizad Officer of LICO Bank, the secured creditor, under the Securitization and Reconsiruction of Financial Assels

and Enforcement of Security Interest {SARFAESI) Act, 2002 in exercise of powers conferred under the said Act and the Rules made

ihereunder, Bsued demand-notice dated 10.05.2019 calling upon vou to discharge i il your liabilites o UCO Bank as stated therein

within sixfy (B0) days from the date of receipt of the sama.

A5 you the above namead bormowesquarantor failed to discharge the liability in full as stated in the said demand-natica, UCO Bank

has laken recourse ko recover s dues, and its Authonsed (fficer has laken possession of the immovable secured assed under seciion

144} of the said &ct read with Rula B of Sacurity Interest [Enforcement) Rules, 2002 on 02.02.2021 as described in the enclosed copy

of the Passession-Mobee dated 02.02.2021,

A3 you have failed ko liquidate Bank's enfire dues, gven after faking: possession of the secured assets, you are requested fo repay

Bank's dues alongwith fubwre interest, a8 costs, charges and expenzes efc. within 30 days from the date of recaipt of this hotice andior

al any lime before the date of publication of the notice for public auchon ete. Thus, your altention is invited to redeem the secured

assels in terms of Sechon 1348} within the aforesaid stipulated time

In-case you fadl ip acf in accordance with this notice, Bank will proceed further in terms of the provisions of the SARFAEST Act, 2002

and the Rulas made theraunder to recover its duas along with future milerest, cosls, changes and expenses ebe

Please note that this & without prejudice 1o Bank's nghts and contentions available under the lawis) for the time being in force

Enclosure-as stated abova.

Date : 25.01.2025

Place : Kolkata

Yours falthfully,
Authorised Officar, GO BANK

UCO Bank
Holkata Zonal Office
5 L.LR Sarani, Kolkata - 700 020, Tel, Mo, | 033 - 48090878/48090879
E-mail : rocalcutta.reci@ucobank.co.ln

_ REDEMPTION
=1 4% [ Uuco BANK

NOTICE

To,

1) Mi= Ganguly Enterprises, Prop : 5ib Shankar Ganguly, E1. Sivam Apartrent, Dum Dum, 8/2/36 Arabinda Sarani, Kolkata - 700028,

2) Mis Ganguly Enterprises, Prop | Sib Shankar Ganguly, 87214, Arbends Sarani, Kolkata - TO002E,

3) Mrs. Chhanda Ganguly, Wio Sib Shankar Ganguly, BI2/36 Arabirda Sarani, Flat No-E 1, Sivam Aparment, Dum Durm, Kolkata -
TOO0ZE.

4) Mr. Sib Sankar Ganguly, S'o Panmal Chandra Ganguly, Bi2/36 Arabinda Sarani, Fiat No-E1, Stvam Apariment, Dum Dum,
Kolkata - 700028

3ir { Madam,

Sub - Notice under Section 13(8) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security

Interest Act, 2002 read with Rule 86} of the Security Intarest (Enforcement) Rules 2002,

Whereas the Authorised Officer of UCO Bank, the secared creditor, under the Secunfization and Reconstruction of Financial Aszets

and Enforcemant of Securily Interest (SARFAESI) Act, 2002 i exercise of powers conferred under the said Act and the Rules made

thereunder, issued demand-nofice dated 09.11.2023 calling upon you fo discharge In full your fabilfies to UCO Bank as stated therein

within sixty (60} days from the date of receipt of the same

As you the abave named borower/guarantor failed Io discharge the lability in full as staled in the said demand-notice

LCO Bank has taken recowrse to recover iis dues, and its Authorised Officer has faken possession of the immovable secured asset

under Section 1344} of the said Act read with Rube & of Secority Inferest (Enforcement) Rules, 2002 on 02.03.2024 {a5 desonbed in

the anclosad copy of the Possession-Notice dated 02.03.2024.

A% you have faibed 1o liquedate Bank's entire dues, even after taking possassion of the secured assats, you are regueshad o repay

Bank's dues alongwith future interest, all costs, charges and expenses et within 30 days from the date of receipt of this notice andlor

at any time before the date of publication of the notice for public auction efe. Thus, your attention is mvited to redesm the secured

assets.in terms of Seclion 13(8) within the aforesaid sfipulated time

In case you fail fo act in accordance with this nofice, Bank will proceed further in ierms of the provisions of the SARFAES] Act, 2002

and the Rules made thereundar lo recovar |15 dues along wilh fulure interest, costs. charges and expenses elc

Pleasa note that this is withoul prejudice to Bank's rights and confentions avaitable under the iwis) for the time being in forca

Enclosure-as stated above.

Date ; 25.01.2025
Place : Kolkata

Yours faithfully,
Authorised Officer, UCO BANK |

“x, BANGIYA GRAMIN Nadia Regional Office POSSESSION
VIKASH BANK 5, R.K. Mitra Lane, Patra Market,
(A GoOvT. ENTERPRISE)  |PO-Krishnagar, Dist. Nadia, PIN-741101 NOTICE
Whereas the undersigned being the authorised officer of the Bangiya Gramin Vikash Bank under Securitisation and
Reconatruction of Financial Assets and Enforcemeant of Security Interast Act, 2002 and in the exercise of powers conferred
urder Section 13012 ) read with rube 9 of the Security Interast (Enforcament) Hulas, 2002 Esued Damard Molice on tha dale
mentioned against calling upoan the borrower | guarantors o repay the amount mentioned in the notice within 60 days from
thie date of receipt of the said notice.
The borrower having failed to repay tha amount, nofice is harsby given to the borrower and the public in general that the
Aulhorised Officer has taken possession of the properies described horain balow In exercise of powers conferred on him /
her under Section 1304} of the said Act read with rube S on the dates mentioned against theirnames
The borrower in paricular and the peblic in general is hereby cautioned not to deal with the property and any dealings with the
property willbe subject to the charge of Bangiva Gramin Vikazh Bank for the amouwnts and imerest and chargas therean,
5l. No, Br. Name | Name of Account/ Description of the ) Date of 13{02)
Phone no, Email | Borrower ! Propreitor/ mortgaged Property ii} Date of Possession
Guarantor & Address jil) Claim amount
(1) BISHNU GAIN Equitable Morlgage of Land and Building at| 1) 27.03.2024
JHIKRA Prop./ Borrower: Mouza : Hapania, JLno:82, Plolno: 41/708| 1i) 22.01.2025
Bishnu Gain, Khatian no: H38 Mature of land: Barl, :ﬁ% Rs. 5'“#'1'5“'?':'_ a0
: v 1sia Juroram Gain,  Will- [Areac2 60 Decimal |, contained in the deed| (RUpees Five Lakh)
bmjhk@hgvbankcodn | ne P.0O.-Nagarukhra, |0 | 3221 for the year 2014 bounded By {as| Eight Thousand Four
P.S.-Haringhata, Dist-Madia, | per deed) : North- House of Tapan Sarkar, Hundred Fifty &
PIN-T41257 South-House of Marayan Ch Gain, East-| Paisa Seventy-Four
Magarukhra Habra Road, West-Rice Mill of| © "I' '-""]I t{ kd“ te r"‘f‘
Akhll Baidya, PS: Haringhata, Dist: Nadia, Eaf] '::':Ii g “1 i ;g E'
PIN-741257 In the name of Bishnulss 45 Edj plus un-
Gain.Sfo Jurcram Galn Vil Hapania.PO|pocked interest &
Nagarukhra, Ps Haringhata,.Dist Nadia Pin other charges.
741257 as Borrowear
(2) Mr Dilip Mondal All that part and parcel of the properiy|i)12.11.2024
MURUTIA FProp. | Borrower: consisting of Equitable Mortgage of Lﬂ.-.d_ ii) 22.01.2025
LOUMOEL | Pk R S o 8100 spane Toae
f I 1 Mors (1] e : ; d na- 1o,
bmmta@hgvbank.co.in Eﬁﬁhﬂﬁ%ﬁ}f‘sﬁﬂﬂ??m;& Mature of land: Ban, Area: 5 Decimal |Lakh Eighty
Baliadanga, P.S-Murutia Dist|contained in the deed no Deed No | 2141 forf Thousand Nine
Nadia PIN 741162 (Borrower) |Ihe year 1992 bounded By (as per deed) :|Hundred & Ninety
2. Jyotsna Mondal, North- Tinshed of Swapan Mondal, South- g'_"e Rg“_’” &"g"'ﬁlw
Wie Dilip Mondal, Vill Murutia| 14 Ft Wide Village Road East- Common iiTL:eresii'E:!::ulanles
Mathpara, PO Baliadanga F‘_El_*_:.aa-ge WEA_-:t-_‘u’a-:,an! Land in the namea of up to 28.09.2024 plus
PS-Murutis Dist’ Madia PIM|Diip Maondal, S/o Late Saniosh Mondal, VWil un-hmi&edlintere_n.t &
741152 (Borrower). Murufia Btathpars, PO Baliadanga, P3- ather charges).
3.8ujlt Mondal, Murutia Dist Madia PIN 741152 (Bomower)
Sla Chidam Mondal
Singadanga, PO Pipulbaria
F.5 Murutia, Dist Nadia PIN
741152 (Guarantor)
Authorised Officer, Bangiyva Gramin Vikash Bank
DATE : 25.01.2025 Nadia Regional Office
PLACE : Krishnagar, Nadia 5, FLE Mitra kane, Patra Market, PO- Krishnagar, Dist, Nadia, PIN-T41101
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STATE BANK OF INDIA [0l

STRESSED ASSETS RECOVERY BRANCH, BURDWAN
Ulhas Gate No. 1, BURDWAN - 713104, E-mail: sbi.14817@sbi.co.in | (e g [ o4 =

Authorised Officer's Details : Name: Abhijit Chakravorty, e-mail ID : sbi. 14817 @sbi.co.in, Mobile No. : 9674458888

SALE MOTICE FOR SALE OF IMMOVABLE PROPERTIES
[See Proviso to Rule B(6)]

E-Auction Sake Motice for Sale of Immovable Assets under the Sacuritisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to [Rule 8{6)] of the Security Interest
(Enforcement) Rules, 2002
DATE & TIME OF E-AUCTIOMN : DATE : 25.02.2025
TIME : 240 MINUTES FROM 11.00 A.M. TO 3.00 PM WITH UNLIMITED EXTENSIONS OF 10 MINUTES FOR EACH BID.

FROPERTY INSPECTION DATE: 18.02.2025, TIME: 11.00 A.M. TO 3.00 P.M.

Motice is hereby given to the public in general and in particular to the Borrower (g) and Guarantor (s) that the
below described immovable proparties mortgaged/charged to the Sacured Creditor, the Possession of
which hasz been taken by the Authorised Officer of State Bank of India, the Secured Craditor, will be
sold on "As is where is”, "As is what is”, and "Whatever there is” basiz on 25.02.2025 Time from 11.00
AM TO J.00FMN.

f SI. No. 01| [See Proviso to Rule 8(6)] N

In connaction with recovery of Rs 31,00,007/- (Rupees Thirty One Lakh Seven Only) as on 22.02.2023
#furthier interest thereon +other expenses & cost due to the Secured Creditor from RADHA KANATYA AND
TRANSPORT ENTERPRISES, Prop. - Late Prayag Yadav {Deceased), Sfo. Lakho Yadav, Legal Hairs of Lale
Prayag Yaday : 1) Smt Uma Devi, 2) Shri Ram Krishna Yadav, 3) Shri Pradip Kumar Yadav, 4) Shri Raju
Yadav, 3) Smt Mamta Yadav{Married), &) SmtSunitaYadavi{Married).
The reserve price willbe |
Property Mo, 1) Bs.31,90,000.00, & the earnest money deposit will be 1) Bs. 3,19,000.00
Bid incremeant Amount : Rs. 10,000.00
(Short description of the Immevable property with known encumbrances)
Property Mo, 1. All the piece and parcel of residential Flat Mo, H4, in the fifth fioor of (G mulli storied apariment,
named & known as "Arghya Housing Complex” and undivided proportionate share of land component & proporicnate
share of commen area such as Iift, stair case, landing, etc, as super built up area, which is lecated & situated on RN
Foad, in Mouza-Santa, J.L. No-20, PlolDag No.-3851 (Pad), Holding No-14/37514, P.O-Asansol, PS5 -Hrapur,
ADSR - Asansal, within the Jursdiction & Municipal Bmit of Ward Mo -52 under Asansol Municipal Comparafion,
District-Pashchim Bardhman (WEB)-713304 . Title Deed No - 1-T316 of 2009 ol ADSR Asansol.
Bounded and Butted by : Morth-Open 1o Sky, South-Passage & Stalr and Flat No-Bi4, East- Flal No-Cl4, West-

Opento Sky. PROPERTY UNDER PHYSICAL POSSESSION

M
ajFor detailed terms and conditions of the sale, please refer to the link provided in State Bank of India, the

Secured Craditor's website www.sbi.co.in and specific link created for the particular e-Auction :
https IBAANKNET.com

b} Intending bidder/s should transfer his EMD amount by means of challan generated on his bidder
account maintained with P58 H.Iilian-..E Pvt. Ltd. by means of NEFT! RTGS transfer from his bank account
well before the auction date. For any queries please contract support.baanknet@psballiance.com or
Contact Mo, B291220220

Authorised Offlcer
SBl, Stressed Assets Recovery Branch, Burdwan

Date: 25.02.2025
Place: Burdwan

asna "'IBI"T"I A

. HTTH =1 yAres |

8l punjab national bmnl(

fhe name you can HANK wu

Circle Sastra Centre, Durgapur, Nachan Road, Benachity, Durgapur, Paschim Bardhaman, W.B. / e-mail: cs8222@pnb.co.in
Rule 8(1) POSSESSION NOTICE (For Immovable Property)

Whereas, the undersigned being the Authorised Officer of Punjab National Bank under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under Section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002, issued demand notice calling upon the borrowers to repay the amount
mentioned in the notice plus accrued interest, incidental expenses, cost and charges etc. till the date of repayment within 60 days from
the date of notice / date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred on him/ her under sub-section (4) of
section 13 of the said Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned below.

The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Punjab National Bank for an amount plus accrued interest, incidental expenses, cost and
charges etc. till the date of repayment.

The borrower’s / guarantor’s/mortgagor’s attention is invited to provisions of sub-section (8) of section 13 of the Act in respect of time
available to redeem the secured assets.

a) Date of Demand Notice

b) Date of Possession Notice
affixed c) Amount Outstanding
as on the date of Demand Notice

a) 11.11.2024
b) 22.01.2025
c) Rs. 40,44,596.98 (Rupees

Sl
No.

Name of the Borrower

Description of the property
| Guarantor and Branch

mortgaged

1. | Santosh Kumar Choudhury,
Qtr No- 34/B, Street No- 22,
Near Shrilata Ground, Area-4

All the piece and parcel of the single storied
residential building constructed (as per building
plan sanction by Kallya Gram Panchayet),

PO & PS: Chittaranjan, Dist-Paschim measuring covered area total 1323 Sq. Ft|Forty Lakh Forty-Four
Bardhaman, West Bengal- 713331 situated at Dist- Paschim Bardhaman, Mouza- | Thousand Five Hundred Ninety-
Ph. 9933659920 / 7004806198 Monohara, PS- Salanpur, Under Kallya Gram | Six and Paisa Ninety-Eight

Mrs. Pinki Devi

Wi/o Mr. Santosh Kumar Choudhury,
Qtr No- 34/B, Street No- 22, Near
Shrilata Ground, Area-4, PO & PS:

Panchayet. JL No 53, LR & RS Plot No. 05, LR
Khatian No 792-measuring area of land — 05
cottah (registered in the name of Mr. Santosh
Kumar Choudhury (PAN: AEXPC2075E), Being

Only) as on 31.10.2024 plus
accrued interest, incidental
expenses, cost & charges etc.
(from 01.11.2024 till the date of

Chittaranjan, Dist-Paschim Bardhaman, [Sale Deed Nol-3986 of the year 2023.|repayment)
West Bengal- 713331 Boundary: North :House of Bablu Sharma.
Ph. 9933659920/7004806198 South :Road (Kancha Road), East :Vacant Land
Branch:G.T. Road Asansol (SOL 319300) |of others, West :Vacant Land of others
Date : 22.01.2025 (Raj Kishore Sahoo)

Place : Asansol Authorised Officer, Punjab National Bank

IDFC FIRST Bank Limited

(erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

CIN : LES110TN2014PLCOOTTI2
Registered Office: - KRM Towars, Bth Floor, Harmingion Road, Chetpel, Chennal- 600031
Tal - +91 44 4564 4000 | Fax: +31 44 4564 4072

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE

(For immovable property)
Whereas the undersigned bemng the Authorised Officer of the IDFC FIRST Bank Limded (erstwhile Capital First Limited and
amaigamated with IDFC Bank Limitad) under the Securiization and Reconstruction of Financial Assats and Enforcemant of
securly Interest Act 2002 and in exercse of powers confermed under seclion 13012} read with rule 3 of the Securly Inlerest
(Enforcemant) Rubes, 2002 issued a demand notice dated 21.02.2024 cafing upon the bommower, co-borrowers and guarantors
1.PRAMATHESH BANIK, 2. SURVA BANIK, 3. BISWARUP BANIK, 4. M5 PRAMATHESH BANIK, to repay the amount
mentioned in the notice being Rs.23 68,851.51)- (Rupees Twenty Thres Lac Sixty Eight Thousand Eight Hundred Fifty One
And Fifty One Paise Only) as on 21.02.2024 within 60 days from the date of receipt of the said Demand notice.
The borrowers having failed to repay the amount, nofice is hereby given to the borrower and the public in general that the undersigned
hizs taken Symbalic Possession of the properly desenbed herein below in exercse of powers conferred on hem undsr sub — saclion [4)
of section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 21th day of JAN 2025.
The: borrowers in particular and the public m general & hereby cavbonad not o deal with the property and any dealings with: the
property will be subject to the charge of THE IDFC FIRST Bank Limited [erstwhile Capital First Limited and amalgamated with
IDFC Bank Limited) for an amount of Rs.23,68.851.51/- (Rupees Twenty Three Lac Sixty Eight Thousand Eight Hundred
Fifty One And Fifty One Paise Only) and interest thereomn.
The bormower's attention is invited o provisions of sub — Section (8) Of Section 13 of the Act, in respect of time available. to redsem
the securad assals.

IDFC FIRST

ZET1

DESCRIPTION OF THE IMMOVABLE PROPERTIES.

ALL THAT PART AND PARCEL OF BASTU LAND MEASURING 2 COTTAH 6 CHITTAKHS 12 5Q. FT. BE THE SAME A
LITTLE MORE OR LESS TOGETHER WITH A TILE SHED STRUCTURE AND/OR DWELLING UNIT CONSISTING OF ﬂHEi
ROOM LYING AND SITUATE AT AND BEING MUNICIPAL PREMISES NO. 161, RATAN BAEU ROAD, P.5. COSSIPUR, |
UNDER MUNICIPAL WARD NO. 1, ALS0 LYING WITHIN THE LOCAL LIMITS OF CALCUTTA MUNICIPAL CORPORATION,
SUB-REGISTRY OFFICE COSSIPORE DUM DUM, WEST BENGAL-T00002, AND BOUNDED AS:-

EAST: 10° FT. WIDE COMMON PASSAGE/ROAD, WEST: PREMISES NO. 20, CHANDRA KUMAR ROY LANE

NORTH: DRAIN THEREAFTER COMMON PASSAGE, SOUTH: HOUSEBUILDING/OWNERSHIP FLAT OF THE VENDOR
Date:21-01-2025

Place:WEST BENGAL
Lean Account No: 7427183

Authorised Officer
IDFC FIRST Bank Limited {erstwhile Capital First Limited
and amalgamated with IDFG Bank Limited)

UCO Bank

11-;'-1- ;.-1- Holkata Zonal Difice
L?JU'EU BANK 5 LLR Sarand, Kolkata - 700 020, Tel. Na, : 033 - 48090873/48090870
E-mail : zocalcutta_reci@ucobank.co.in

REDEMPTION
NOTICE

To,
1) Mis Dakshin Budhakali Improvement Society, 438, Sadananda Road, Kolkata, 7000024,
£) Mis Dakshin Budhakah Improvement Society, 154, Nepal Bhaftacharya Streel, Kolkata - TOO02E.

3} Miz Dakshin Budhakali Improvement Society, 8 A, Nepal Bhattacharya Sireet, Kolkata - 700026

4) Mis Dakshin Budhakali Improvement Society, 34 Tollyqunge Road, Kolkata - TOD02E.

5) Mr. Prasanta Kumar Panda, 438, Sadananda Road, Kolkata, 7000026,

6} Mr. Prasanta Kumar Panda, 8 A, Nepai Bhattacharya Sireet, Kolksta - 700026

7) Mr. Prasanta Kumar Panda, 15 A, Nepal Bhattacharya Siraet, Kolkata - 700026,

B} Mrs Swapna Das, 438, Sadananda Road, Kolkata, 7000026,

9) Mrs Swapna Das, 54 Tolygunge Road, Kolkata - 700026,

=ir | Madam,

Notice under Saction 13(8) of the Securitization and Reconstruction of Financlal Assets and Enforcement of Security Inferest
Act, 2002 read with Rule 8(6) of the Security Interest (Enforcemant) Rules 2002

Whereas the Authorised Cfficer of UCD Bank, the secured creditor, under the Secunifization and Reconstruciion of Financial Assets
and Enforcement of Security Inferast (SARFAES]) Act, 2002 in axercise of powers confermed under the =aid Actand the Rules made
thare under, issued demand-notice datad 20,01.2020 calling upon you to discharge in full yvour abilities 1o LICO Bank as slatad thengin
within sixly (60) days from the date of receipt of the same

As you the above named borrower'guaranior failed to discharge the liability in full = stated in the said demand-notice, UCO Bank
hias faken recourse o recover ks dues, and Bs Buthorised Officer has taken possession of the mmovabile secured assel under Section
13(4) of the said Act read with Rule 8 of Secunty Interest (Enforcement) Rutes, 2002 on 21.03.2020 as described in the enclosed copy
of the Possession-Nofice dated 21.03.2020.

A5 you have faibed 1o liquidate Bank's entwe dues, aven afler taking possesson of the escured assels, you are reguestad to repay
Bank's dues along with future inferesd, all cosls, changes and expenses elc. within 30 days from the dale of recsip! of this notice andior
&t .any tme before the date of publication of the nolice for public guction efc. Thus, your atlention is invited 1o redesem fhe secured
assets in terms of Section 13[(B) within the aforasaid stipulated tims.

In case you fall to act in accordance with this notice, Bank will procesd further i terms of the provisions of the SARFAES! Act, 2002
and the RBules made [here under fo recover s dues along with fulure inferest, cosis, charges and expenses sic
Plaaze note that this is without prejudica to Bank’s rights and contentons avaidable under tha awis) for tha fime being in forca.
Enclosure-as stated above.

Date : 25.01.2025
Place : Kolkata

Yaours falthiully,
Authorised Officer, GO BANK

Kolkata
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